471

\"i' BEFORE THE NATIONAL GREEN TRIBUNAL
N EASTERN ZONE BENCH, KOLKAT' ™
, @ INDEX |
b REJOINDER AFFIDAVIT
= T (On Behalf of Dewkant Kumar-.................
8 N
)

Original Application No. 75/ 2024/EZ,

In the matter of —

P e e Applicant

VERSUS

Bihar State Pollution Control Board & Ors................. Respondents

'INDEX

W. N Particulars

I Rejoinder Affidavit on behalf of the Original

Applicant to the Counter A ffidavit filed by

respondent no.3,District Magistrate-cum-
Collector, Aurangabad

2. Annexure- 1. True Copy of the letter issued by the

member secretary of the Bihar S PCB £-9
ON 29/4/24,
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.| Annexure-

2

True Copy of Application sent to Member
Secretary of Bihar State Pollution Control
Board on 15/11/2019 in regard to complaint
filed on Public Grievance Portal dated
4/11/2019 of PMOPG/E/2019/0643600

10

Annexure-
3

True Copy of screenshot of the tweet(on
Twitter) by the Applicant containing video of
Sri Cement Aurangabad Plant causing air
pollution dated 29 July 2022 to the Central
Pollution Control Board along with the reply by
the Central Pollution Control Board asking the

exact location of the Sri Cement Plant,
Aurangabad,Bihar dated 1/8/2022

=it

Annexure-
4

. True copy of Screenshot of Tweet by the
Applicant containing the video of Sri Cement
Plant cum Bihar Cement Plant violating the
rules of Air Pollution Act while the case is
pending before the honourable NGT dated
25/6/24 along with the reply by Central
Pollution Control Board on the said video dated
26/6/24

1% -14

Annexure-
5

True copy of the screenshot of Whatsapp
conversation regarding pollution being caused
by the said plant while the case is still pending
before the Hon’ble Tribunal and the issue in the
bag filter dated 21/5/2024 Board is annexed
herewith and marked as Annexure-5.

15-16

Annexure-

True Copy of screenshot of several emails sent
by the Applicant to Bihar State Pollution
Control Board and central pollution control
board with a request to provide copy ofcounter-
affidavit/inspection report of Original
Application No. 75/2024/EZ dated 11/ 8/2024

17-18
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V 8. Annexure- | True Copies of photos taken on 21/5/24 as well
7 as 6/6/24 during which the case was still
'i pending
|
I
Filed By
) Dewkant Kumar
(Applicant in Person)

Kathari Deep, Shiv Asthan,
Thakurbari Road,

Aurangabad-824101, Bihar
Place : Aurangabad

Filed On- 24/8/2024

o




475

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Original Application No. 75/ 2024/EZ

In the matter of —
BIC T L R e O U A G G Applicant

'VERSUS

Bihar State Pollution Control Board & Or5......ccocvveiivninnt Respondents

I, Dewkant Kumar, Son of Shri. Devendra Kumar, aged 36 resident of resident of
Kathari Deep, Shiv Asthan, Thakurbari Road, Aurangabad, Bihar, Pin-824101 do
hereby solemnly affirm and state as under:

1. That I have perused the Reply filed by the Respondent No.3 and am filing
~this Affidavit in Rejoinder thereto' with a view to controvert the contents of
ame and place relevant facts on record. I deny the contents of the
idavit to the extent that the same are contrary to and/ or inconsistent with
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/ . 2. That the instant Rejoinder Affidavit is being filed in response to the Counter

Affidavit dated 06.07 .2024 filed by Respondent No 3, District Magistrate &
Collector, Aurangabad; the same is taken on record.

3. That Respondent No. 3, District Magistrate-cum-Collector, Aurangabad has
filed the Counter Affidavit in a perfunctory manner amounting to a clear
transgression of law as propounded by the Hon'ble Tribunal in catena of
judgments regarding Air (Prevention & Control of Pollution) Act, 1981 and
Hazardous and Other Wastes (Management and Transboundary Movement)

Rules, 2008 earlier).

REJOINDER TO PARA WISE REPLY

4. That the contents of Para 1 and 2 do not warrant any Rejoinder.

N

That the contenis of Para 3, 4 and 5 require no comments being the matter of
record.

6. That the averment made in Para 6 of the Counter Affidavit by Respondent
no. 3 is wrong and incorrect. Furthermore the Fact Finding Committee
nstituted by the Hon'ble Tribunal for the inspection of the Sri Cement

whatsoever The Applicant was not present with the said Committee
Xi¢ the inspection of the Sri Cement Plant cum Bihar Cement Plant and
: nformatlon regarding the inspection was given to the Application. True
WW:F "Copy of the letter issued by the member secretary of the Bihar S PCB ON
29/4/24 is annexed herewith and marked as Annexure-1.

7. That the Air Pollution caused by the Sri Cement Plant is not a recent
development making the lives of the people extremely difficult due to air
pollution. Complaints regarding this issue has been filed already in the year

M 2019.True Copy of Application sent to Member Secretary of Bihar State
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Pollution Control Board on 15/11/2019 in regard to complaint filed on

Public Grievance Portal dated 4/11/2019 of PMOPG/E/2019/0643600 is

J annexed herewith and marked as Annexure-2. Furthermore true Copy of
screenshot of the tweet(on Twitter) by the Applicant containing video of Sri
Cement Aurangabad Plant causing air pollution dated 29 July 2022 to the
Central Pollution Control Board along with the reply by the Central
Poliution Control Board asking the exact location of the Sri Cement Plant,
Aurangabad,Bihar dated 1/8/2022 is annexed herewith and marked as
Annexure-3.

8. That of the Sri Cement Plant cum Bihar Cement Plant has been consistently
causing difficulties for the people of Aurangabad, Bihar through polluting
the air while the case- Original Application No. 75/ 2024/EZ regarding the
same issue is pending beiore ine Hon’bie Naitonal Green Tribunal. True
copy of Screenshot of Tweet by the Applicant containing the video of Sri
Cement Plant cum Bihar Cement Plant violating the rules of Air Pollution
Act while the case is pending before the honourable NGT dated 25/6/24
along with the reply by Ceniral Poiluiion Control Board on the said video
dated 26/6/24 is annexed herewith and marked as Annexure-4.

9. That the concerned representative of the Sri Cement Plant cum Bihar
Cement Plant accepted and acknowledged that there was some issue in bag
filter at the said plant and the probiem had o be resolved regarding the
same. True copy of the screenshot of Whatsapp conversation regarding
pollution being caused by the said plant while the case is still pending and
/ /"“7‘: the issue in the bag filter dated 21/5/2024 Board is annexed herewith and

7 - rked as Annexure-3.

was paid no heed and no such copy of the required document was sent to the
M Applicant. True Copy of screenshot of several emails sent by the Applicant
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to Bihar State Pollution Control Board with a request to provide copy of
counter-affidavit/inspection report of Original Application No. 75/2024/EZ |
daied 11/ 8/2024 is annexed herewith and marked as Annexure-6. t

11. That the Applicant has attached true copies of photographic evidence |
showing the Sri Cement Plant cum Bihar Cement Plant causing difficulties M
for the people of Aurangabad, Bihar through polluting the air wiiiie the case- i
Original Application No. 75/ 2024/EZ regarding the same issue is pending
before the Hon’ble National Green Tribunal. True Copies of photos taken on
21/5/24 as well as 6/6/24 during which the case was still pending is annexed
herewiih and marked as Annexure-7.

12. That under the above mentioned circumstances it is stated by the applicant, |
that the instant counter is misconceived by the respondent no. 3. So k
application are liable to be rejected is-as much they are not tenable in the eye
of law. %

13. Instant application is filed with intention of misguiding this learned court into

passing erroneous orders and as such is liable to be and should be dismissed
ememee With exemplary costs. it

AR,

prepared in my office.

Advocate

L 3

Solemnly affirmed before me on thig, Wnﬁffed o

the QA .'.C.Sday of August, 2024, Noh&y,.mmb.d (Bi v NOTARY
Notﬁry Pﬁkﬁ%"’"ﬂabﬂ (Bihay;

14 | §)29
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22 O MERE . S B e o 72%

& Post

Dewkant Kumar
@DewkantK

g (fRER) & oft divfe & et @l
<1 ST HgTel | 1 g wafavur &t ugfta
el & TgT! o foter g A S g9 yaif
§, 99 fear i, A @CPCB OFFICIAL
@News18Bihar @PMOIndia @India NHRC
@BSPCBOfficial @MoHFW INDIA
@MinistryWCD @activistritu @aajtak

-y

fransiate nost

230 pm - 29 Jul 22

Post your reply 53:]
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2713 BE - S8R s T2%
< Post

2:30 pm - 29 Jul 22
i View post activity
3 Reposts 1 Quote 12 Likes

@) i) Q N g

Most relevant replies v
#%. Central Pollution Contro... - 01 Aug 22

- Replying to @DewkantK @News18Bihar and
f-othess
Dear Sir,
Please provide the exact location along with
Pin Code to forward the complaint to
concerned agency.

Regards,

Complaint Redressal Team

CPCB

O ] L i bt [l =5

Dewkant Kumar @DewkantK - 01 Aug 22

w— 211 HitE wiiE (fHER @ wie)

fermer

siRmare (fagr)

o7 - 824101

Q i 01 it o e
Post your reply @
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Annexvre- 4

211 DD »

v B e il 2% @

[

- Post

ﬁ Dewkant Kumar
s »  @DewkantK

Case is pending before the honorable NGT
regarding air pollution by sti cement plant
cum bihar cement plant, Aurangabad
(bihar).But how this plant violating the
rules of air pollution act. NGT took suo
moto cognizance regarding this plant but
continuing @CPCB OFFICIAL

it View post activity
1 Repost - 1Llike 1 Bookmark

@) 3 V) [ g

Most relevant replies v

al

Post your reply o

i
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21 PO - S8 gl 72%

2:59 pm - 25 Jun 24 - 119 Viiews

i View post activity

1 Repost 1Llike 1Bookmark
Q &} ) N %
Most relevant replies v

#%5. Central Pollution Control B... & - 26 Jun
* Replying to @Dewkantk
! Dear Sir,

Your complaint has been forwarded to the
concerned agency for action through Bihar
State PCB and the Complaint ID is: TW
21-15826.
Regards,
Complaint Redressal Team CPCB

o . 5 9 b
@) o5 L5, ihi 36 .

Post your g',‘:_:;'-;i\j-

fat
i3

14
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214 BOD » SRR R T2% e

& DM Aurangabad e

23 April 2023

ages and calls are end-tg-end encrypted
utside of this chat, not even WhatsApp
can'read of listen to them. Tap to learn more

21 May 2024

Matter is pending before the
honorable NGT with original
application EZ/75/2024,

But how sri cement violating the
laws. :

" 9:05am W/

Missed voice cali

lap to call back

15

Annexure-5

&
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217 MDD - (OB e it 7%
& DM Aurangabad I % i
Voice call
‘: 1 min YV G

* Forwarded

Respected sir
Recent video taken from same location
Morning there was some issue in bag
filter , now problem is resolved as
shown in recent video

This is for your kind information
Regards :

A

1:47 pm

9 June 2024
Video call
No answer G9E v
@ Message v © @ o
| ®
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23008\ - 3458 1 5l 9%

& W &

Regarding counteraffidavit of
75/2024/EZ addabel

d kant kum 1 Au .
ewkant kumar 11 Aug @ &

to msbspcb-bih A~

From dewkant kumar « dewkantbhu@gmail.com
To mshspch-bih@gov.in =
Date 11 Aug 2024, 3:37 pm

See security details

Sir ,

My self dewkant Kumar from Aurangabad (bihar). | want
to say that | am a petitioner of the case dewkant Kumar
vs bihar state pollution control board. Now this case is
listed on 27 August. Humble request to provide copy of
counteraffidavit/inspection report which is submitted on
previous date.

Regards

t -
dewkant kumar 11 Aug @ o

o DCSOHOG .

@ & > Repl e D

~ o QO

Annexuve-6

N
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231 BOB - S8 e 69%e

* W &

Regarding original application
No 75/2024/EZ. adiavel

dewkant kumar 11 2 =
g @ ("1

to smitter.cpch ~

From dewkant kumar » dewkantbhu@gmail.com
To smitter.cpcb@nic.in :
Date 11Aug 2024, 3:07 pm

See security details

My self dewkant Kumar from Aurangabad (bihar).l am a
petitioner of the case dewkant Kumar vs bihar state
pollution control board which is listed on 27 August.
CPCB is respondent no 2 in this case.plz provide
counteraffidavit on my mail dewkantbhu@gmail com

| would be grateful to you.

Regards
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Avrnexuve- F

€ June 202y
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2| Max, 202y

2) May, 202y
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6 June, 202y



